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 Revocation  of  President's  Rule  in  U.P.
 (l)  Review  by  the  Government  on

 the  working  of  the  Electronics  Corpora-
 tion  of  India  Limited,  Hyderabad  for
 the  year  ‘1967-68,

 (2)  Annual  Report  of  the  Electronics
 Corporation  of  India  Limited,  Hydera-
 bad  for  the  year  1967-68,  along  with  the
 Audited  Accounts  and  the  comments  of
 the  Comptroller  and  Auditor  General
 théreon.  Placed  in  Library  See  No.
 LT-34/69]

 NOTIFICATION  UNDER  EMPLOYEES’
 PROVIDENT  FUNDS

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION
 (SHRI  S.C.  JAMIR):  On  behalf  of
 Shri  Hathi,  I  beg  to  lay  on  the  Table  a
 copy  of  the  Employce’s  Provident  Funds
 (Ninth  Amendment)  Scheme,  1968,
 published  in  Notification  No.  G.S.R.  48
 in  Gazette  of  India  dated  the  ]lth  January,
 1969,  under  sub-section  (2)  of  section  7  of
 the  Employees  Provident  Funds  Act,
 1952.  [Placed  in  Library  See  No.  LT-
 135/69]

 STATEMENT  ON  DROUGHT
 CONDITIONS

 THE  MINISTER  OF  PARLIA-
 MENTRY  AFFAIRS  AND  TRANS-
 PORT  (SHRI  RAGHU  RAMAIAH)  :
 On  behalf  of  —  Shri  Jagjiwan
 Ram,  I  beg  to  lay  on  the
 Table  a  statement  (Hindi  and  English
 versions)  on  the  drought  conditions
 Prevailing  in  parts  of  the  country.
 [Placed  in  Library,  See  No,  LT-I  36/69]

 ANNUAL  REPORT  OF  REGISTRAR  OF
 NEWSPAPERS

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INFORMATION
 AND  BROADCASTING  AND  THE
 DEPARTMENT  OF  COMMUNICA-
 TIONS  SHRI  (I.  K.  GUJRAL)  :  I  beg
 to  lay  on  the  Table  a  copy  of
 the  Annual  Report  (Part  वी)  of
 the  Registrar  of  Newspapers  for  India
 on  Press  in  India  for  the  year  967
 [Placed  in  Library  See  No,  LT-37/69]

 J.C.  Report  etc.  on  Bills
 2.02  hrs.
 REVOCATION  OF  PROCLAMATION  IN

 RELATION  To  UTTAR  PRADESH
 THE  MINISTER  OF  HOME  AFFAIRS

 (SHRI  Y.  B.  CHAVAN)  :  I  beg  to  lay
 on  the  Table  a  copy  of  the  Proclamation
 issuzd  by  the  President  on  the  26th  Febru-
 ary,  969  revoking  the  Proclamation  issued
 by  him  on  the  25th  February,  1968,  as
 varizd  by  Proclamation  dated  the  5th
 April,  1968,  in  relation  to  the  State  of
 Uttar  Pradesh,  published  in  Notification
 No.  G.S.R.  502  (English  version)  and
 G.S.R.  503  (Hindi  version)  in  Gazette
 of  India  dated  the  26th  February,  1969,
 under  clause  (3)  of  article  356  of  the
 Constitution.  [Placed  in  Library,  See  No,
 LT-38/69]

 COMMITTEE  ON  PRIVATE  MEMBERS
 BILLS  AND  RESOLUTIONS

 Forty  FoURTH  REPORT
 SHRI  KHADILKAR  (Khed):  I

 beg  to  present  the  Forty-fourth  Report
 of  the  Committee  on  Private  Members’
 Bills  and  Resolutions.
 CONTRACT  LABOUR  REGULATION

 AND  ABOLITION  BILL
 (i)  REPORT  OF  JOINT  COMMITTEE
 SHRI  K.  N.  PANDEY

 una):  I  beg  to  present
 of  the  Joint  Committee  on  the  Bill  to
 regulate  the  employment  of  contract
 labour  in  certain  establishments  and  to
 provide  for  its  abolition  in  certain
 circumstances  and  for  matters  connected
 therewith,

 (Padra-
 the  Report

 (ii)  EVIDENCE  BEFORE  JOINT
 COMMITTEE

 SHRI  K.N.  PANDEY:  I  beg  to
 lay  on  the  Table  a  copy  of  the  evidence
 given  before  the  Joint  Committce  on  the
 Bill  to  regulate  the  employment  of
 contract  labour  in  certain  establishments
 and  to  provide  for  its  abolition  in
 certain  circumstances  and  for  matters
 connected  thercwith.

 (iii)  Strupy  Notes  oF  Stupy
 Groups  OF  JOINT  COMMITTEE

 SHRI  K.N.  PANDEY  I  beg  to
 lay  on  the  Table  a  copy  of  the  Study
 Notes  on  the  visits  undertaken  by  the


